
IN THE CENTRAL ADMINISTRAVE TRIBUNAL 
CU TTACK B ENCH sCU TTACK. 

ORIGINAL APPTICAON NO.93 OF 1999. 

Cuttack, this the 19th day of AUgUst,1999. 

MUrali ® Muralidhar Swain. 	.... 	 Applicant 

-v e r S U S- 

Union of India & Others. 	,... 	 Respondents. 

FOR INSTRUCONS 

1. 	whether it be referred to the reporters or not? 

2. 	whether it be circulated to al L the Benches of the 
Central Administrative Tribunal or not? 	prq; 

(G. NARASIMH7M) 
MFI'4B ER(JUDICIAL) 	 CB-CHIR4 



QW 

	 CENTRAL ADMINIS11A1TVE TRIBUNAL 
cUTTACI< BENCH: CLJTTACK 

ORIGINAL APPLICAONNO.93 OF 1999. 

Cuttack, this the 19th day of August,1999. 

CO RAM; 

THE HJNOU RA3L E MR. SOMNA TH SOM, VI C E. CHAI RMAN 
A N D 

THE FDNOURA3TJE MR. G. NARASIMHAM,MEM3ER(JUDICIAL). 

Murali © Muralidhar Swain, 
aged aociit 65 years, 
son of late Gobinda Swain, 

c-Mate,Uflder S. E. Railway, 
Kliirda DivisiOfl,Pennafleflt 
resident of Village Khetrapala, 
P0. Ramagarh, vi a. Kotasahi, 
DI S T. CU TTACK. 	 ... 	 ... 	APPLICANT. 

By legal practitioner; MIS.  N.R.Rcutray,S.Mishra,U.K.Bhatt, 
AdvocateS. 

-VERSUS- 

union of India, represented thraigh its 
General Manager, S. E. Railway, Garden 
Reach, Calcutta- 43. 

Chief perscnnel Qfficer,5. E. Railway, 
Garden ReaCh,CalCUtta43. 

Chief Administrative Officer(P), 
S. E. Railway, AWPO.Bkl.lbafleSWar, 
Dist.Khu rda. 

Chief Personnel Officer, 
S. E. Railway, 
At/Po.Bh.thafleswar, 
Dist.Khlrda. 	 REPONDEN1B. 

By legal practitioner : Mr.R.C. Rath,Additional Standing 
Cansel (Railways). 
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0 R D E R 

MR. SOMNATH S(}1,VICE...CHAIRMAN; 

in this Original AppliCaticn under sectict-i 19 of 

the Administrative Tribunals Act 1935, applicant who is a 

retired mate working under the Respondents has prayed for 

a di recti on to the Respondents to pay the differential of 

pay and allowances to him from 1-4-1973 to 23-. 5l 977. The 

second prayer is for a déclaràtion that the action of the 

Respondents in not paying the above amo.int to applicant is 

illegal. AS we are going to a11a., this petition, even oing 

by cointer filed by Respoddents,we are not referring to the 

averments made by applicant in his petition. 

2. 	Respofldents,in their ccunter,have taken the plea 

that the proper parties have not been impleaded. There is no 

officer with the designation CPOI at Bhibaneswar. There is 

only a Dy.CPO (construction) at Bh.lbaneswar,As this petition 

relates to payment of arrears to a retired enp1oyee,we do 

not think it proper on the part of the Railway authorities 

to take shelter of such technicalities and therefore,this 

contettion of the Respondents that the application is not 

maintainable because of misjoinder of parties,is rejected. 

Respondents have further stated that applicant alongwi th 
( S abc.tt 200 others were earlier working in regirdering and 

construction unit in the construction division. They were 

regularised against P.C.R. posts w.e.f. 1.4.1973.Respondents 

have adnitted that such persons including applicant,will be 

entitled to arrear differential pay and allowances from the 

date of their absorption against P.C.R,Posts. They have also 



PW 	 1/31/ 
admitted that these amo..ints due to applicant and several 

others have not yet been paid to them.It is stated that 

this relates to the records which are morethan 25 years old, 

process is time taking and that is how, they have prayed 

that they shculd be allcxqed one year time to make payment 

to applicant. 

3 • 	we have hea rd M r. N. R. RaJ. tray, lea tried c o.ins el for 

Applicant and Mr. RC. Rath, learned Additional Standing 

Co.xnsel (Railways) appearing for the Respondents and have 

also perused the records. 

AS the Claim of applicant is already admitted 

by the Respondents,we dispose of this Original Application 

with a direction to the Respondents that the claim of 

applicant shc*.ild be settled and paid tohim within a period 

of six mcciths from the date of receipt of a copy of this 

order. We woild also kike to dserve that as these are la& 

paid employees, their claims with regard to arrear emoluments 

shoild be settled as q.iickly as possible and if necessary 

Railways may iø,eMçngage special acccunts and other staffs 

to cctnplete the process for payment of the arrears within a 

period indicated by us above and make payment. 

with the above directions and observations the 

Original application is dis:osed of,No costs. 

(G. NARASIMHAM) 	 (s0MNA 
M1BER(JUDICIAL) 	 VIcE-c 	- 

KNM/cM. 


